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Today the Minister is here. I will request the hon. Minister to intervene and see that the students are saved.
(Interruptions)

MR. SPEAKER: This matter was raised by you yesterday.
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MR. SPEAKER: You have raised this matter yesterday.

SHRI RAM VILAS PASWAN : So, let the hon. Minister reply to it now.

MR. SPEAKER: I now call the Minister of Finance to reply to the discussion on the Bill.
... (Interruptions)

MR. SPEAKER: You raised this matter yesterday and the Government has also taken note of it.
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MR. SPEAKER: Is this the way to raise matters in this House?

... (Interruptions)
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MR. SPEAKER: Shri Paswan, you have made a mention about this yesterday and you made a mention about it
two or three days ago also.

SHRI RAM VILAS PASWAN : The Minister was not present yesterday.
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MR. SPEAKER: Shri Fatmi, you are a senior Member of this House. This is not the way to raise matters. Please
take your seat.

... (Interruptions)

MR. SPEAKER: Nothing will go on record.



(Interruptions) *

MR. SPEAKER: I have already called the Minister of Finance.
... (Interruptions)

MR. SPEAKER: Nothing will go on record.

(Interruptions) *

MR. SPEAKER: Hon. Members, please take your seats.

... (Interruptions)

MR. SPEAKER: Shri Fatmi, is this the way to raise a matter in this House? Please take your seat. You are a
senior Member.

... (Interruptions)

PROF. P.J. KURIEN (MAVELIKARA): Mr. Speaker, Sir, please allow Shri Chavan to speak on this Bill.
(Interruptions)

SHRI PRITHVIRAJ D. CHAVAN (KARAD): Sir, I will take only five minutes.

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): I hope, you are going to speak on this Bill.
SHRI PRITHVIRAJ D. CHAVAN (KARAD): Yes.

MR. SPEAKER: I will give you only one minute.

SHRI PRITHVIRAJ D. CHAVAN : Sir, I will require five minutes but not more than that. I want to make a few
points because it is a very important Bill.

MR. SPEAKER: All right, I will allow you.
* Not Recorded

>SHRI PRITHVIRAJ D. CHAVAN (KARAD): Sir, it 1s a very important Bill. We do not mind supporting the
Bill which the hon. Finance Minister has moved. But we need an assurance. He wants to introduce thousand
rupee notes. It is understandable why he wants to bring it. He has given some logic about it. There are two or
three serious implications to this business of currency note printing. The whole country was shocked when
Government of India took a decision to import currency notes from eight different countries. Of course, the
decision was not taken by this Government, but that is not the point. As a result of this decision, a serious
problem of counterfeit has arisen. There was a Question in Parliament also. It was replied that counterfeit notes
worth Rs. 15 lakh have been seized. The problem is very serious in the North-East. Non-availability of smaller
denomination notes in North-East is also a very serious problem.

I would like the hon. Minister to investigate why the two printing presses, one at Salboni and other at
Mysore,which were bought to enhance the capacity are not functioning properly. Is there a conspiracy? Our
presses are not working and the Government is importing currency notes. Rs. 350 crore worth of import took
place. Please assure us that these thousand rupee notes will not be printed outside. There are very grave
implications to this.

Another issue I would like to touch is that the whole apparatus of currency printing notes and paper printing
notes needs to be overhauled. They cannot function like the ordnance factories. Please convert all these currency
printing and paper mills into companies and corporatise them so that they can work efficiently and the country is



not held to a ransom. I would request the hon. Minister to study the counterfeit aspect very seriously. There are
reports that the counterfeiters have got excellent technology. There are reports that some of our neighbouring
countries are using it as an unconventional economic warfare against this country. I would not like to name those
countries. The terrorist activities are being funded by the counterfeit notes. Our currency notes are being printed
in eight different countries. What 1s the guarantee that more notes are not being printed? What is the guarantee
that the security papers which are being supplied by you perhaps, are not produced in larger quantity? What 1s
the guarantee that it is not being misused? What is the security during transportation? It is a very serious matter.
Currency notes worth one lakh crores of rupees were printed abroad by eight different countries and that too by
the private companies. Let us not repeat this. Please give an assurance to us that you do not intend to print 5,000
and 10,000 rupee notes as this Bill does not prevent the Government from doing that. Please clarify the position
of the Government.

Now, you have specifically come to the House to get perrmission to print 1,000 rupee notes. Perhaps, there is a
logic to it. But you assure us that you will not get these 1,000 rupee notes printed outside, we will find it difficult
to support the Bill.

I understand that the design for thousand rupee notes has already been done. I do not know whether it is true or
not. When you design it, for the photographs to be put on the currency notes, please consider the photographs of
great leaders of the past. I would request you to put the photograph of Chatrapati Shivaji on the thousand rupee
notes. When you introduce some other currency notes later on, you can consider other great national leaders of
the past. Please assure us that you will restructure the whole currency printing mechanism. This situation of
going abroad to get our currency notes printed should not arise again. Please investigate why these two printing
presses imported at great cost are not functioning properly.

1300 hrs

>THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Mr. Speaker, sir, [ am glad that this Bill which
I have brought before this House has led to a very lively debate and a number of issues have been raised. One
very important issue which has been raised is the question of consensus across the House. Kumari Mamata
Banerjee and a number of other speakers have referred to that. I entirely concede the point that in the days of
fragile polity and fractured politics, no Government can get through anything without a consensus. Therefore,
this is the first point which I would like to tackle.

The suggestion that thousand rupee notes should be printed was first mooted by the Reserve Bank of India for
some very good reasons in April, 1994. The suggestion came from the RBI. The then Government of the
Congress Party took a decision in principle in July, 1994 that thousand rupee notes should be printed. Most of us
who have been in Government are aware of the very complicated and dilatory mechanism by which the
Governments work, especially the Government of India. The final decision could not be taken on this during the
regime of the Congress Party. The proposal was revived or continue to be considered when the United Front
Government came to power and that Government decided to go ahead with the printing of these thousand rupee
notes. A decision was taken at the level of the Cabinet. Then political events intervened and they could not bring
the Bill beforre this House. When our Government came into power the proposal was put up to us and we looked
at the justification and background recognized by the two previous Governments. Then we also decided to go
ahead with this and it is in that background that this matter has been brought before this House in the form of a
legislation.

So, if consensus is an important consideration, I would dare say, Mr.Speaker, Sir, with all humility, that there has
been a consensus across the board spanning three Governments including ours which have been in power for the
last three years. Unfortunately, in this country there has been a shortage of both notes and coins. This is not a
recent origin. For almost two decades this country has been facing the shortage of notes and coins. From time to
time steps have been taken to get over the shortage. Fresh capacities have been created in the form of new mints
and new presses to get over this problem. Despite the efforts which have been made, unfortunately, the
availability in terms of the supply and demand position has been going down and I have figures to suggest that it
has come down from a high of 55 per cent of availability to something like 38 per cent of availability in 1997-
98. Shri Prithviraj D. Chavan has left the House immediately after raising his point. Therefore, it was in that



background that the United Front Government, when it was in Office, decided to import both currency notes as
well as coins from abroad. It was a decision taken by them. I am not reflecting on the merit of the decision, But I
would like to say that the present Government has had no hand in that decision.

We have not taken any decision so far, despite the shortage that we are facing, to import these currency notes. |
can assure, with all the emphasis at my command, that as far as thousand rupee notes are concerned, it is not the
intention of the Government to get them printed outside this country. They will be printed within this country so
that no problem arises.

An issue has been raised here by various speakers in regard to the shortage of small denomination notes.

DR. ASIM BALA (NABADWIP): May I know whether the five thousand rupees notes will be printed outside or
within our country?

SHRI YASHWANT SINHA: I will come to that. If you just have the patience to listen to me, I will try and
satisfy the curiosity of all Members.

The decision not to print the notes of one, two and five rupees was taken many years ago. The decision not to
print one rupee notes was taken in September, 1994. The decision not to print two rupees notes was taken in
January, 1995 and the decision not to print five rupees notes was taken in November, 1995, by the then
Governments, maybe for good reasons.

PROF. P.J. KURIEN : That is why we are here. Do you want to be here?

SHRI YASHWANT SINHA: The problem, Sir, is, that all the wisdom dawns on Members and Parties when they
go to that side.

PROF. P.J. KURIEN : That is your experience.

SHRI YASHWANT SINHA: And, I have known of Parties changing their positions and stands when they are in
power but I know a very few cases where Parties have changed their stands on decisions taken when they were
In power.

This was done, as I said, for obviously good reason that the currency notes used to get soiled and, therefore, it
was decided that they should be replaced with coins. That is the status at the moment. The reason why soiled
one, two or five rupees notes are still in circulation is the fact that they have not been printed and they will not
be printed in future. As I said, they have not been printed for many years. The arrangement of the Reserve Bank
of India is that anyone who is in possession of these small notes can go to any of the currency chests of the
Reserve Bank of India and get them replaced for coins of these values. That is the suggestion that I would like to
make. Anyone, who 1s 1n possession of such notes, should go to the nearest currency chests and get them
exchanged. There is no point in trying to keep in circulation notes which are soiled, damaged and which are not
going to be printed in future. If there was a proposal to print them, then I would have said that they will be
replaced. But they will not be replaced. The replacement will be on the basis of the coins.

An issue has been raised here, Shri Mohan Singh and other Members were kind enough to raise that issue, with
regard to the Permanent Account Number. I would like to repeat it once again with all the clarity and all the
emphasis at my command that the requirement of the law is not that a PAN is absolutely mandatory for any
transaction, including opening of a bank account. The requirement of law is, if somebody wants to go and make
a transaction or open a bank account, then the bank would ask whether he 1s an assessee of the They did not have
to come to Parliament because it was not necessary. It was within the framework of the law. So the then
Government in 1987 went ahead with work of printing Rs.500 notes. If through demonitisation we could put a
brake on generation of blackmoney, then in 1978, when this demonitisation Bill was made into an Act and
thousand rupee note, Rs.5000 note and Rs.10,000 note were demonetized, then Shri Chacko would not have
been required to make that contradictory statement. Then the blackmoney circulation and quantum of
blackmoney in this country would not have gone up between 1978 and 1998. That is exactly what I meant when



I said that it is not the denomination, but there are other things which determine whether blackmoney will be
generated in this country or not. I dare say, once again, with all humility that in this year's Budget I have taken a
number of steps to strike at the root of generation of blackmoney. The quoting of PAN is one such measure that |
have taken. We are all aware that people have gone and bought cars in cash. They have bought properties in
cash. The cash has been in many lakhs of rupees. Now, I am saying that if you go and indulge in any of these
transactions then please let us know whether you are an income tax payee. If somebody is going and making
property deal in cash of lakhs of rupees, then the Revenue Department has a good reason to know where that
money came from. So, these are some of the measures that I have introduced in this year's Budget to strike at the
root of blackmoney.

Let me make it very clear that this Government does not believe in promoting or encouraging the generation of
blackmoney and then coming repeatedly with one amnesty scheme after another. We shall not do this. What we
shall do is, we shall continue to strike at the root of generation of blackmoney so that blackmoney generation is
reduced to the minimum and honest taxpayers are not discouraged in this country. Every honest taxpayer comes
to us and says, "what is the point in paying taxes if at some point of time or the other we know that you will
bring measures which will give amnesty to all those who have avoided paying taxes and evaded paying taxes'.
So, PAN was considered in that context. We have a programme where we shall be giving to the majority of
income tax payees a PAN before the end of this financial year and whatever is left shall be completed within the
next financial year.
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SHRI YASHWANT SINHA: Sir, it was pointed out that the ISI is printing counterfeit notes and that fake notes
are being circulated in this country. The Government is aware of that and it has taken a number of steps through
the Ministry of Home Affairs and through the intelligence agencies to make sure that that mischief is nipped in
the bud. This has also been a continuing process. We will continue to take the strongest possible action against
any foreign agency which tries to disrupt our system by bringing into this country, currency notes which are fake
or counterfeit.... (Interruptions). If you hear me through, many of your questions will be answered. If there are
any unanswered questions left, I am here to answer them. I am not running away from the House.

Sir, Kumari Mamta Banerjee raised a very important point about the circulation of Bhutanese currency in the
North of Bengal. I have checked up on that. This is very much in the knowledge of the Enforcement Directorate
and it 1s taking steps to see that we put a stop to that. Wherever information 1s coming to us or to the Ministry of
Home Affairs or to the Government about any such incident or series of incidents, the Government is acting with
alacrity and effectively to put an end to 1t. If the Government of the day had not --1 am not merely referring to
the last eight months, I am referring to all the previous Governments also -- acted with alacrity then perhaps
those mischief makers and those foreign agencies would have, by now, succeeded in achieving the objective that
they had put forth.

Now it is true that we are bringing an amendment in the 1978 Act. The intention of the Government is to bring
only one thousand rupee notes at this point of time. For all those who are raising the question of notes of smaller
denomination and the poor people, I will say that once we use the existing capacity to start printing one thousand
rupee notes, it is quite clear that somebody who is earning Rs.500 or Rs.50 a day will not be using those one
thousand rupee notes. But there are people in this country who will find one thousand rupee notes convenient.
Now what will happen is, this will release capacity for the smaller notes. It will then remove the pressure on the
notes of smaller denomination and then it will be possible for us to make sure that the difficulty in regard to the
notes of smaller denomination is removed and the difficulty which people are facing are also taken care of.

I would like to say at the end that in the last eight months that we have been in office, we have taken a number of
steps. The mints at Hyderabad, Bombay, and Calcutta have been put on 54 hour working instead of 48 hours per
week. There was some difference with the trade unions. We have resolved those differences and they have now
agreed 1n the national interest to work for 54 hours a week instead of 48 hours. This will lead to increase in
capacity. We have also devised an incentive scheme which has been introduced, to begin with, in NOIDA Mint.



When it works well, we will introduce it in other mints also. The mint at NOIDA is the latest and the modern
one. But the NOIDA mint has unfortunately been working only one shift. It is the intention of the Government to
introduce the second shift which will lead to doubling of the capacity.

All these steps have been taken in consultation with the Government and in full concurrence of the workers and
the trade unions who are in these mints. So, we are keeping a watch on the situation. As I said, we have
absolutely no intention at this point of time to go in for imports. | suppose, the then Government had to go for it
because the exigencies of the situation so demanded. But we have no intention of importing notes printed
abroad. It will be our endeavour to ensure that all our needs are met from within the requirement, within the
capacity available in the country. We are also going to increase the capacity of the note paper and all this will
ensure that the shortages that I had mentioned in the beginning when I was moving the Bill, would be taken care
of in future. Therefore, in the light of the fact that in this particular case, at least it has been a continuous process
spanning three Governments, I would appeal to the House and to the hon. Members to withdraw their objections
to this and please vote this Bill unanimously. Thank you.

SHRI MOTILAL VORA (RAJINANDGAON): What about import of note paper?

SHRI YASHWANT SINHA: The note paper has been imported in this country over the years because there is a
shortage. Therefore, this Government has taken the decision that we shall create additional capacity for note
paper so that we do not have to look for imports to meet our requirements.

SHRI N.K. PREMCHANDRAN (QUILON): Regard the PAN and GIR, we have been receiving a number of
calls from our constituency for subscription of telephone connection and purchase of a car. It seems to be
difficult to show cause why they are not income-tax assessee. It seems to be very difficult for the common
people and rural people. It is noted that the Samadhan Scheme has been extended to 31st December. I would like
to know from the hon. Minister whether he would propose extending the date of the new scheme so that the
common people would be aware of the things so as to avoid these difficulties.

SHRI YASHWANT SINHA: The date for Samadhan Scheme has not been extended. The original date of
Samadhan Scheme is 31st December. As far as other requirements of law which I had mentioned in the Budget
Speech, are concerned, they have come into operation from the 1st of October. We have to recognise one fact
and that is that the number of people who have been traditionally evading paying of taxes in this country, that
must get reduced. It is with that intention that I have brought all this. It is not to cause inconvenience to them.
Therefore, exemptions have been granted to agriculturists, retired people and others who want to own a
telephone.

But others who fall within this category have to merely say whether they are assessees or not. If they are not
assessees, we are not going to say that they must pay their income tax whether they are required to pay income
tax or not. This requirement will be there only if they are required to pay income tax on the income that accrues
to them.
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SHRI YASHWANT SINHA: Sir, this is a suggestion for action. I have taken note of it.
MR. SPEAKER: The question is:

"That the Bill to amend the High Donomination Bank Notes (Demonetisation) Act, 1978, be taken into
consideration."

The motion was adopted.

MR. SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
Clause 2

MR. SPEAKER: The question is:

"That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI YASHWANT SINHA: I beg to move:

"That the Bill be passed."

MR. SPEAKER: The question is:

"That the Bill be passed."

The motion was adopted.



